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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH
AT HYDERABAD.

|
.o ’

0.A.No.1293 of 1995,

Date! gggustl8,1996.

)
; 'I .

.
Between: *

T -Kima Raju - «a s Apiplic.ant [
And i | |

1, Senier Divisienal Operating
Manager, South Central Railway,
Vijayawada Divn. Vijavawada,
Krishna District.

2. Divisional Railway Manager, j ‘ o
S.C.Railway, Vijayswada Division, o
Vijayawada, Krishna District.

. \

. 3. General Manager, S.C.Railway, !

Rail Nilayam, Secunderabad. Respondents. _
| ‘
|

Counsel for th® applicant: Sri B.Narasimha Sharma.
|
Ceunsel for the Respondents.  Mr. D.F. Paul, Standing

ceounsel for the Respondents.
i

CORAM: ' |

1
HON'BLE SHRI JUSTICE M.G.CHAUDHARI, VICE-CHAIRMAN, ;éﬂﬂ%i;,w

t
i

HON'BLE SHRI H.RAJENDRA PRASADZ, Member (A)
' {
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0.A,1293/95. . Date: August 8,1996.

ORDER:

(AS PER HON'BLE SHRI JUSTICE M.G.CHAUDHARI, VICE-CHATRMAN)

|

Mr. P.Narasimha Sharma farlthe applicant. Mr. D.F.

Paul standing .counsel for the respondents.

2. The case of the applicant is similar to the
case of N, Radhava Chetty whe was the applicant in 0.A.131/96.
In pursuance 6f a direction given by the Tribunal in that

| .

case, the representation of the applicant in that case

g/f/' dated 25--9-£194 has been disposed of by Senior Divisional

Persennel Officer, Vijayawada by @m Order dated 10-=5--1996
copy of which is preduced before us. The said autherity -

has decided #het in supersession ef the erdera gilven
i . ' :
by the Disciplinary Autherity, the peried of suspensioen

of the applicant in that caée from 18-8-1980 te 2--8-1982

be regularisedfas duty with all consequential benefits.

I+ 4s—-also-directed—that the satd—pericd 6F Suspension
is regularised as duty with all-consequential benafits,
- ™ ;

-

o~ ’
3. The applicant in the instant case was

. ———
eomnnesded

concernad in xﬁn samx simllar disciplinary preceedings.
” :

He was suspended from 10-8-1980 te 2-8-1952. The majer
penalty charge sheet was drépped in h1§ case alse. He
has filed a representatien to the respondents on 22.9.1994.
That has net beén dispesed of, We are satisfied.that an

o;def similar to the_@rder passed by the Senier Divisional

Personnel Officer, Vijayawada in the case of N.Raghava Chetty

heot—
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liw ¢// (Applicant in 0.A.131/9§)may be passed on the representation

P

of the applicant also. Hence, we diqect the Divisienal
Railway Manager, Seuth Central Railway, Vijayawada te
dispese.ef the representatioen ef the applicant dated 22-.9-1994
(Annexur= IV te the O0,A.,) on similar lines as the

. of
%// representation of N,Raghava Chetty waslﬁdisp@sed’mn 10-4-1996.

1

The orders may be passed expediticusly and communicat-ed

to the applicant,

i |
4. The C.,A,, is dispesed of in terms of the

bt R,

above Order. No order as to costs.

‘M.G.CHAUDHARI,J
MEMBER (A) ' VICE-CHATIRMAN,
|
Date: August 8,1996. ' i
/ﬁ ' Pronounced in épen é@urt Do fl mei
| | #\M ASap56 . N

0upslsy Qayalon (5 een
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ORPER™/ JULGMENT

[/[/ 1 covr W o
. TYPED BY .+ CHECKED BY
COMFAREL BY @ . ,  APPROVED BY
IN THE CENTRAL ADMINISTRARIVE TRIBENAL
HYDERABAD BENCH ATHYLERABAD
THE HON'BLE MR.JUSTICE M.G,.CHAUDHART
VICE~CHAIRMAN .
AND .
-
THE HON'BLE MK.H.RAJENDRA PKASADsM(A)

Datea: 8 -8B _1906
. |

1

MOJ"V’R-.AD/CoJiQ NO-
. inn

0.5.F0. « \ Q% ld.“g‘

"T.F;.NO., " ) J (“V’opo )

ﬁd itted and-Interim Directddns

Isshed.

Alicwed,

Disposed of with directions

[re— —n

Dismissed

i

Dispmisseéd as withdrawn.
Disfnissed for Default.
Ordered/Re jected.

No order as to costs.
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